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OFFICE OF THE COLLECTOR, NORTH GOA DISTRICT
Civil Administration Branch, Collectorate Bld., Panaji-Goa-
403001
No.53/3/202’5/CAB/MISC/NZ/ 1q Y Dated 26/02/ 2025
Sub: Demand for cancellation of the approval granted for the grant of
land of Comunidade of Tivim admeasuring 2, 00,000.00 54 mis
of the property bearing survey No. 88/1 (part) "Plot B" of Tivim
village, Bardez Taluka, under Article 334-A of the Code of '
Comunidades, 1961 for the grant of the plot without auction to
MAEER obtained by fraud by Members of the Managing
Committee of Tivim Comunidade & for reason of mnon-
compliance with mandate of proviso to Article 334-A of Code of
Comunidades, 1961 disentitling Government to accord such
approval.
MEMORANDUM

The letter No.17/4/TIVIM/2024—RD~1/ 1598, dated 06/02/2025 of Under
Secretary (Revenue-l), Revenue Department, Government of Goa,
Secretariat, at Porvorim, Goa and complaint petition dated 16/12/2024 of
Mr Dougles Lawerence Sequeira, Gauncer of Comunidade of Tivim, R/0
1465, VoiloVaddo, Tivim, Goa and 7 others on the abové mentioned subject
are annexed hereto. The Administrator of Comunidades, North Zomue,
Mapusa, Goa 18 directed to conduct inquiry in the matter and submit detail

report within 5 days for submission to the Government.

P RAV! N Digitally signed

) by PRAVIN HIRE

Riaditional Afifector-11,
Date: 2025.02.27

PARAB 1:Neshosss

To
\/’Fﬁe Administrator of Communidade, North Zone, Mapusa,Goa

Copy to: The Under Secretary (Revenue—l), Revenue Department,
Secretariat, Porvorim, Goa. ‘
1. Shri Dougles Lawerence Sequeira, Gauncer of Comunidade of Tivim,

. Residing at 1465, VoiloVaddo, Tivim, Goa.
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Governmen;t of Goa, -
Secretariat, Porvorim-Goa. 403 521

NO. 17/4/TIVIM/2024-RD-I // S5g Dated: 05702/2025
MOST IMMEDIATE, ’ o
¥

The DCA/Collector (North),
North Goa District,

Panaji -Goa.

Sub: Demand for cancellation of the approval granted for the grant of land
of Comunidade of Tivim admeasuring 2, 00,000.00 sq mts of the property
bearing survey No. 88/1 (part) "Plot B" of Tivim village, Bardez Taluka,
under Article 334-A of the Code of Comunidades, 1961 for the grant of the
plot without auction to MAEER Obtaiped by fraud by Members of the
Managing Committee of Tivim Comunidzilde & for reason of non-compliance
with mandate of proviso to Article 334—A of the Code of Comunidades, 1961

disentitling Government to accord such approval.

Madam,

I am directed to forward herewith a copy of letter dated 16/12/2024
along with enclosures Vreceived from Shri Douglas Lawrence Sequeira, Gauncar of
Comunidade of Tivim, Residing at 1465,VoiloVaddo, Tivim, Goa and 7 others
addressed to the Chief Secretary, Government of Goa and Secretary

(Revenue),Government of Goa, on the above cited subject and request you to

enquire and submit a detailed report within a period of 10 days.

Yours f{ L&%}\Hy,

t/‘}ﬂ( \/ﬁf

(Vrushika P. Kauthankar)

Under Secretary (Rev — D
Encl: As above

Copy to:

l. The Administrator of Comunidade (North Zone) Bardez-Goa.

2. Douglas Lawrence Sequeira, R/o Ih65,VoﬂoVaddo,TiVim, North, Goa-
403 502.
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9,

G@dfrey Victor D'Lima, R/o House No. 1064, Tivim, Bardey- Goa. 403
502,

)

José Antonio De Mello, R/o Daulat Vaddo, Cansa Tivim, Bardez- Goa 403
502.

Lawrence Francisco Ferrao, R/o Dulat Waddo,Cansa, Bardez. Goa-
403502.

Antonio José André Fonseca, R/o H.no 1361, Chinachant, Tivim, Bardez,
Goa . |

Adrian Cyri D'Souza, R/o H No 359/1 St Anng Colony, St Anns High
School, Tivim, Bardey Goa.

Assumption Anthony D'Souzy (Assumcao Antonio D'Souza), R/o 1 No
359/2 St Annes Col ony., Tivim, Bardey -Goa.

Matias Lobo, R/o H. No 160, Lobo waddo,Querem, Livim, Bardey -Goa,

10. Guard File.

1

. Olec.



From:

< 6.

. Douglas Lawrence Sequenm

Son of Lawrence Sequeira
Gauncar of Comunidade of Tivim
1D No: 43 (3-D-001)

Residing at 1465, Voilo Vaddo,
Tivim, North Goa

Goa- 403 502

] ‘“'*&@am W@ﬁm& ‘
i .m‘.‘ufégl 734 \1
§

Godfrey Victor D’Lima

Son of Eleterio F. D'Lima
Gauncar of Comunidade of Tivim _
ID No: 22 (4-G-004) e

Residing at House No. 1064, 6 :
- ~ FV
Tivim, Bardez- Goa. 403 502. - FAdh) P
ﬁ‘uqq ; 8 ./ ///
P : ¢ N
José Antonio De Mello a5

Son of Minguel Caridade De Mello ‘ﬁmm r———
SNUE DEPa
eg RTMSW

[

Gauncar of Comunidade of Tivim scretar ?
ID No:600 (4-J-056) | P . Porvorim |
Residing at Daulat Vaddo, ’57?‘;% | Inwa”d Mo (4R 6275s g
Cansa Tivim, Tivim, { o) Y
) ; | Daer __ 3
Bardez Goa 403 502 —— Tl é
e l

s sy
e e ety

Lawrence Francisco Ferrao
Son of Maurice V Ferrao
Gauncar of Comunidade of Tivim
ID No:479 (4-1-019)

Residing at Dulat Waddo,

Cansa, Bardez, Goa,

Tivim, Goa — 403502

AVAN

Antonio José André Fonseca
Son of Pedro Nolasco Fonseca
Gauncar of Comunidade of Tivim
ID No: 3-A-010

- Residing at H.no 1361, Chinachant,

Tivim, Bardez, Goa —403 502

Adrian Cyril D’Seuza,
Son of Cyrilo Jose Isidoro D’Souza

7
_%'b,’i%//} f'!'/ W
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Gauncar of Comunidade of Tivim

1D No:45 (4-A-032)

Residing at H. No 359/1 St Anns Colony,
St Anns High School, Tivim,

Bardez Goa — 403 502.

7. Assumption Antheny D’Souza (Assumcao Antonio D’Souza)
Son of Dominic D’Souza (Domingos G. D’Souza)
Gauncar of Comunidade of Tivim
ID No: 842 (4-A-057)
Residing at H. No 359/2 St Annes Colony,
Tivim, Bardez,
Goa 403 502

8. Matias Lobo
Son of George Lobo
‘Gauncar of Comunidade of Trvim
ID No: 824 (4-M-046) :
Residing at H. No 160, Lobo waddo,
Querem, Tivim,
Bardez Goa -403 502

Date: - 16-12-2024

To,
1.~The Chief Secretary,
Government of Goa
Secretariat,
Porvorim, Bardez Goa. 403 521.

2. Secretary (Revenue)
Governmeit of Goa
Secretariat,

Porvorim, Bardez Goa. 403 521

SUB: Demand for cancellation of the approval granted for the grant

of 1and of Comunidade of Tivim admeasuring 2,00,000.00
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11.

are Jiable %or offence of cheating and using a forged document as true, knowin gittobe
false/forged. However, it is clear that the handwritten Minutes have been tampered

with and are forged.

- The facts and relevant aspects of the events which constitute the criminal acts and fraud

of the members of the Managing Committee with the Escrivio of the Comunidade of

Tivim are as below:

TYPED COPY OF THE RESOLUTION: THE ORIGINAL
UNTAMPERED RESOLUTION OF THE EXTRACRDINARY
GENERAL BODY MEETING OF THE COMUNIDADE OF TIVIM
DATED 25.02.2024 SENT TO MAEER, MAKES NO MENTION OF
DECISION AS TO RATE OF LAND & ALSO NO RESOLUTION
TAKEN ON Rs 5§ CRORES DEPOSIT:

In a strange twist, and perhaps for the first time in the history of any Comunidade, a
copy of this General Body Resolution and a Managing Committee Resolution both
dated 25.02.2024 were forwarded to an Applicant and in this case, to MAEER, by letter
dated 03™ March 2024, which documents were submitted by MAEER to GOA- IPB
from whom the Complainants have obtained copies under RTI Act, 2005 and this copy

sent by the Escrivao, being first document in point of time, has to be taken as true and

cannot be resiled from at this sta ge. Also, it is important to note that the page numberin g
of the file of Goa-IPB of the typed copy of the minutes of the Extraordinary General
Body meeting dated 25.02.2024 starts at pg. 197 and ends at pg. 202 and does not
contain any page in between. Copy of the letter dated 03 March 2024 addressed by the
Escrivéio to MAEER along with the typed copy of the Minutes of the General Body &
Managing Committee of the Comunidade of Tivim obtained under RTI Act 2005 , are

enclosed hereto and marked “Annexure C collv.”
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12. Perusal ofithe typed copy of the minutes of the Extra Ordinary General Body meeting
at Agenda No. 4 dated 25.02.2024 which is reproduced hereinbelow which reads as
under:

4. Further processing under Article 334-A of the Code of Comunidades of
File No. 1-21-2023-ACNZ/2023 of MAEER s MIT Group of Institutions. Pune
pertaining to Plot No. ‘B’ in Survey No. 88/1 in Tivim village for educational
purposes: To deliberate further on processing the file bearing no. File No. I-
21-2023-ACNZ/2023 of MAEER’s MIT Group of Institutions, Pune interms
of the proviso 1o Article 334-4 of the Code of Comunidade us amended on
16/04/2001, pertaining to Plot No. ‘B’ in Survey No. 88/1 in Tivim Village for
setting up of an Educational Institution engaged in the field of Education duly
recognized by the Government.

The President placed before the General Body of the Comunidade of Tivim
that MAEER’s MIT Group of Institutions, Pune, had applied for grant of an
area of 2,00,000 sq. mis. For setting up of an Fducational Institution duly
recognized by the Government in plot no. ‘B ’ forming part of Survey No. 88/1
in Iivim Bardez-Goa. And further, appraised the General Body that presently,
itis a vacant land and yields no returns to the Comunidade and that frequent
squatters and encroachers on the Comunidade Iand only leads to conflicts
and erosion of the resources of the Comunidade in Jighting litigations, which
is contrary 10 the very purpose for which the Comunidade were constituted
and regulated by rules and regulations by Regimento of 1735 and further, by
Regulamento des Comunidades 1882, which therefore came o be modified in
1905, 1933 and finally, 1961.

The President invited the atiention of the Members of the General Body that
during the Ordinary General Body Meeting held on 10/12/2017. the
componenis of the Comunidade of Tivim had unanimously resolved w']zﬂe

discussing the Item at Agendua No. 3 in the said meeting and vide the said




'

resotution, the Managing Commitree was empowered 10 take steps to ensure
that the properties of the Comunidade and more specifically, property
bearing Survey No. 88/1 in Village Tivim, Bardez Tahidka which is a barren,
Jallow and wasteland to be used for the purpose of mobilizing Revenue for the
Comunidade so that the Gauncars/Jonoeiros/=onnkars and components of the
Comunidade are paid sufficient jonos and rthe Jinancial position of the
Comunidade is furiher strengthened in the very objective of constituting the
Comunidade for the greater good of its components is achieved.

The President further invited the attention of the General Body Meeting held
on 26/08/2018 vide Agenda No. 4, the General Body, after deliberating on
Agendéz No. 4, besides accepting the factual position that the propérty bearing
survey no. 88/1 of the Village of Tivim Bardez-Goa was not conducive for any
agriczé[mm? activities also confirm that for the benefit of the Comum‘dad@, a
portion of the said property should be leased to the trust for the purpose of
setting up a Multi-Purpose Educational Institute on bayment of annual foro,
The President, afier having placed before the General Body, the above,
invited the members of the General Body to express their views and deliberate
upon the said file by MAEER s MIT Group of Institutions, Pune, without being
influenced by any personal prejudice or any personal agenda keeping in mind
the best interest of the Comunidade and the returns in the Comunidade land
Jor the benefit of the components.

The members of the General body accordingly deliberated upon the
Application filed by the said Educational Institution and discussed the merits
and demerits of grant of an area of 2,00,000 sq. mts., bounded on or towards
the North: By Survey Nos. 82/0, 83/35, 84/0 and 85/12 of Village Tivim
belonging 10 Comunidade of Tivim, on or towards the South- By part of the
same Survey No. 88/1; On or towards the East- By 10 mirs. Villuge Roads
and On or towards the West Nos. 73/1, 89/2, 89/4, 91/1. 91/9, 91710, 91/12

Page 8 of
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and* 91/14 of Villuge Tivim belonging to Comunidade of Tivim with
identification in a Map/Plan prepared by the Comunidade for the purpose of
setting up a Multi-Purpose Educational Institution on Comunidade land
which is in the nature of an in-buils Scheme in the Goa Private universities
(Amendment) Act, 2023,

Some of the Components of the Comunidade questioned the President as 1o
whether credentials of the suid Educational Institution was checked and
verified by the Managing Commitree, to which the president informed the
General Body that Maharashira Academy of Engineering and Educational
Research, MIT Group of Institutions, Pune possessed vast experience,
Spanning over four decades in the fields of education and have a Pan India
Presence of four universities and 68 Educational Institutions catering (o over
63,000 students and that it is on account of the said fact that on the receipt of
their application prior to placing before the Generul Body, the Managing
Committee in terms of the Resolutions dated 10/12/2017 and 31/10/202]
passed by the General Body, had forwarded the Application 10 the
Administrator of Comunidade North Zone with Statutory Provisions maude in
the Officiul Gazette, Series 111, No. 37 dated 14" December 2023 and Official
Gazette, Series Il No. 38 dated 21" December 2023, in terms of the
procedure prescribed in the Code of Comunidade 1961,

Some of the members of the General Body were of the view that as the land in
question belongs exclusively to the Comunidade, the question of the
Government granting on lease the said area of 2,00,000 sq. mts forming part
of survey no. 88/1 would not arise as the Government is not the owner of the
said property.

The President however, assured the members that the Comunidade and the
Government would be the Joint Lessors of the said Land and that the Land in

question would be granted on Lease upon payment of deposit of Rs. 5 Crore

Page 9 of 28




«and regular payment of annual lease rent (foro) only to the Comunidade of
Tivim and subject to the other commitments muade in fuvour of the
Comunidade by the Lessee.

After being assured by the President of all the safeguards that the managing
Committee has taken prior to forwarding the File to the Administrator of
Comunidade, the Generul Body passed the following Resolution.
UNANIMOUSLY RESOLVED that an area of 2,00,000 sq. mts. forming
part of the property surveyed under Survey No. 88/1 of the villuge of Tivim,
Bardez, Goa be leased to Maharashtra Academy of Engineering and
Educational Research, MIT Group of Institution, Pune in perpetuity for the
purpose of setting up a 77zztiiipzzzpos'e educational institution and sports
Jacility, pursuant to seeking No-Objection from the Government and the
Scheme being recognised by the Government.
FURTHER RESOLVED to permit road access from the west side of the Plot
‘B’ of survey no 88/1 in terms of the Code of Comunidades and subject to
securing the required Government approval/s.
FURTHER RESOLVED that all expenses and cost incurred towards
processing the file and all other incidental expenses shall be borne by the
Institution.
13. It can be seen that:

a) The First Resolution in this Agenda No. 4 resolves unanimously resolves te
grant an area of 2,080,000 sq. mts. forming part of the property surveyed
under Su}rvey No. 88/1 ‘Plot B’, of the village of Tivim, Bardez, Goa be
leased to Maharashtra Academy of Engineering and Educational
Research, MIT Group of Institution, Pune in perpetuity for the purpose of
setting up a multipurpose educational institution and sports facility, pursuant to

secking No-Objection from the Government and the Scheme being

recognised by the Gevernment;

Page 1a of 28




b). The Second Resolution 1s to permit road access from the west side of the Plot
‘B’ of survey no 88/1 in terms of the Code of Comunidades and subject to
securing the required Government approval/s;
c) The Third Resolution is that all expenses and cost incurred towards processing
‘ the file and all other incidental expenses shall be borne by the Institution.
(9 Therefore, it can be seen that the Resolution approved the grant of land as
measuring 2,00,000.00 sq mts of land bearing as. No. 83/1 of Tivim village in

. . . . [
perpetuity on lease basis subject to a Scheme approved by the Government and no

rate of land has been fixed whether in &iswssmﬁn or the resolution. There is

also no Resolution taken on the Rs. 5 crores deposit. "

h

Managing Committee meeting:

15. As soon as the General Body meeting was over, the Managing Commiftee claimed to
have met at 3:30 PM on the same day viz. 25.02.2024 and recorded its No Objection to
grant of “the said plot to the said applicant as per the provisions of the Code of

Comunidade in force.

16. The Managcine Committee decision taken omn 25/02/2024., does not make mvj/

reference to the Rs. 5 crore depesit nor any amount as the annual sround rent.

C. THE FACTS RELATING TO CHEATING & OF THE FORGERY:

(i) Handwritten Minutes submitted by the Managing Commitiee members (elected
body & the Escriviio):

17. However, strangely the Managing Committee of the Comunidade of Tivim along with

the Escrivdo did not submit these typed minutes as submitted to MAEER, to the ()

Administrator for submission to the Government for obtaining approval for the grant _or
A
S

D

of the land as required under Article 31 of the Code of Comunidades, but instead,

N

P
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submitted a ‘handwritten minutes’. Copy of the handwritten Minutes of the
Extraordinary General Body meeting and Managing Committee both dated 25.02.2024,

submitted to the Government are annexed hereto & marked “Annexure IV collv”

(ii) Illegible handwriting in handwritten minutes except for certain text clearly

inserted fraudulently, which insertion is detrimental to the Comunidede & its

Gauncares & fuvorable to MAEER:

18. These handwritten. Minutes are so illegible that even a highly qualified handwriting
expert may perhaps be unable to decipher the written text. These handwritten Minutes,
despite being illegible, are clearly different from the typed copy of the Minutes as will

be set out hereinbelow.

(iii) Rate of land — never discussed in the Extraordinary General body meeting &
Jraudulently inserted in the handwritien minutes — forgery committed

19. Applicant No. 6 who was present at the Extraordinary General Body meeting on
25.02.2024 states that the rate of land was never discussed as it was given to understand
by the President that the rate fixed by the Government would be the rate applicable
which would be paid by the MAEER & the typed Resolution submitted by the Escrivéo
to MAEER is the correct one, recording exactly what transpired at the Extraordinary

—~—~———
General Body Meeting of the Comunidade of Tivim, held on 25.02.2024.

20. But what is worse is that A PERSON WITH DIFFERENT HANDWRITING &
DEFINITELY A PERSON OTHER THAN THE ONE WHQ WROTE THE
ILLEGIBLE RESOLUTION, HAS, WITH CLEAR LEGIBLE HANDWRITING
INSERTED THE FOLLOWING WORDS viz.

“Further resolved that the property be leased for payment of rentals at 12.50/sq.

mts. per annum i.e., Rs. 25 00 000/- per annum + taxes and other charges (as and

P
P
o (/ /{,«/ L
~ A
o '//
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-when applicable) and the payment of deposit of Rs. 5 crores in favour of the
Comunidade in addition to the lease rentals referred herein.

Further resolved that the aforesaid lease rental amount of 22500000/ 25 Lakhs
shall be paid as yearly rental during the subsistence of the lease deed on or before
the 31st of January of every calendar year. There shall be increase of 5% in the
rent after every 5 years.

Further resolved that all costs and expenses towards setting up of the
multipurpose educational and technical institution and sports infrastructure would
be borne by the Trust.”

21. For convenience, apart from annexing the entire handwritten Minutes obtained from

the Revenue Department under RTI Act, QOOS, the copies of the relevant pages

containing the insertion as below:
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Meeting dt 25.02.2024 containing the insertion obtained under RTI from Rev Dept
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Extract of relevant next page of handwritten Minutes of Extraordinary General Body

Meeting dt 25.02.2024 containing the insertion ebtained under RTI from Rev Dept




28.

29.

30.

31.

32.

e

conditions noted of the Special Committee are as set out in para (13) above which are

taken from the legible handwritten minutes.

E. RATE OF RS. 12.50 PER SQ MTR IS RIDICULOUSLY LOW & THIS LOW
RATE HAS BEEN OFFERED BY MEMBERS OF THE MANAGING
COMMITTEE & THE ESCRIVAQ OF THE COMUNIDADE TO MAEER
BY PLAYING A FRAUD WITH AN INTENTION OF CHEATING THE
COMUNIDADE & GAUNCARES:

It needs to be stated that by Order No. 17/1/Fixation of Land Rates/2012-RD/6850

dated 05.08.2020, published in Series I No. 20 dated 13.08.2020, the notified rate of

land was 3,000/~ per sq. mtr for land at Tivim village Bardez Taluka. Extract of the
relevant pages of the Official Gazette are annexed hereto & the same is marked

“Annexure F”. |

It can therefore be seen that the grant of the land at Rs. 12.5 0 per sq. mir is a total loss

for the Comunidade of Tivim and consequently, loss for the Gauncares including the

Applicants. . '

The rate of land calculated at Rs. 3000/- per sg. mtr for 2,00,000 sq; mtr is Rs.

60,00,00,000/- (Rupees Sixty Crores Only) as against Rs. 12.50 per sq. mtr which works

out to Rs. 5 Crores calculated @ 20 times the annual foro of Rs. 25,00,000/-.

Having used. the false and fabricated handwritten Resolution, the members of the

Managing Committee with the Escrivdo have misled the Government of Goa

approving the grant to MAEER, which can be seen in the Minutes of the screening

Committee and the Communication bearing Ref. No. 17/4/TIV IM/2024-RD-1/564

dated 18.06.2024 of the Under Secretary (Rev-I) to the Collector/ DCA, North Goa

District at Panaji.

By committing this forgery, the members of the Mana ging Committee have cheated the

Comunidade of Tivim and the Gauncares including the Coniplainants who are deprived

of higher jonos (dividend) by this backdoor and illegal grant and alienation of the land
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36.

40.

41.

Firstly, ne such resolution was taken to grant the land of the Comunidade of Tivim at
the Extraordinary General Body Meeting o 25.02.2024 @ Rs. 12.50/sq. mtr except i

the handwritten resolution by the fraudulent insertion.

- Secondly, the resolution records that the grant needs to be approved according to the

Scheme as approved (as in the typed copy).

- Thirdly, by its own admission before GOA- IPB, MAEER has demonstrated that it is

a multi-billion educational enterprise and claims it is going to invest Rs. 256 Crores n
the project! The fee structure has nof been revealed. However, it is expected that each
student will be charged hefty fees running in lakhs of rupees per year not forgetting
OCINRI/foreign students who would pay in foreign exchan ge. There is no justification
wlﬂy land of any Comunidade should be fritted away for a son g and to the detriment of

the Comunidade and components to such rich barons/entities.

.On the‘contrary, it can be seen in the typed Minutes, that the President assured the

members that the Comunidade wil] 8et regular payment of annual lease rent (foro)
without specifying the amount as the amount would be worked out on the basis of the
notified rate, which definitely would have benefitted the Comunidade and its Gauncares
which is clear from the assurances as set out in the typed Minutes of the Extraordinary

General Body Meeting dated 25.02.2024 (Annexure C colly).

F. Effect of the grant of Comunidade land on emphyteusis — loss to Comunidade
and gauncares and cheating by Members of the Managing Committee:

This grant of land on emphyteusis in this case, is only a step in the process of grabbing
of land of a Comunidade at a throw-away price,

Under the Code of] extendable 1961, upon obtaining approval of the Govemnment for
the grant, provisional possession 1s handed over by the Comunidade to the applicant
and the applicant needs to bring not less than 1/5% of the land to use to which it was

granted within a period of 4 years [clause (3} of Article 34] of the Code of
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Comunidades, 1961] extendable by one year (Article 342} whereupon definitive
possession 1s given by the Comunidade.

42. Once definitive possession is given the erant is irreversible.

43. Upon obtaining definitive possession, the applicant is entitled to redeem the ground rent
by paying 20 times annuities in one installment.

44. Upon redemption of the ground rent, such grantee becomes absolute owner of the land
and the Comunidade is diverted of all its rights. [See Judgment of Bombay High Court
at Goa in First Appeal Ne 136/2002 (Comunidade of Chorao versus St Leiticia D’
Souza)]. Copy of High Court Judgment annexed as “Annexure G”.

45. Thus, the grantee MAEER will be entitled to take the land of the Comunidade of Tivim

at a throw-away price of Rs. 12.50 per Sq. mir. against Rs. 3,000/~ per sq. mir (notified

e

rate).

46. It 1s therefore clear that the Lease Deed is contrary to the Code and hence the assurance
of increase of lease rental will be ineffective specially if the option for redemption of
ground rent is availed.

47. Further, as mentioned above, the rate of land calculated at Rs. 3000/- per sq. mtr for
2.00,000 sq. mtr is Rs. 60,00,00,000/- (Rupees Sixty Crores Only) as against Rs. 12.50
per sq. mtr which works out to Rs. 25,00,000/- (Rupees Twenty-five Lakhs only), & 20
times the annual ground rent works out to Rs. 5 cores (the deposit amount received!!!).
The Comunidade and the Gauncares including Addressors have been deprived of the
amount @ Rs. Six Hundred Million only worked at Rs. 3,000/- per sq mts. It is another
matter that the land rate has since been revised in September 2024.

48. The Comunidade would have earned a hi gher revenue and the gauncares would have
been entitled to higher dividends which has been deprived by this fraudulent & illegal
act of the Committee members including the Escrivdo of the Comunidade of Tivim,
above mentioned.

49. In addition, in the case of Micheel Charles D*Souza v/s Ganesh Gaonkar reported in

1991 Mah LJ 1432, the Division Bench of the Bombay High Court at Goa has recorded
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the statement of the learned Advocate General on behalf of the State “that the market

rate is ensured to the land leased without auction bv obtaining informatien of

prevalent market rates from the Mamlatdar”

50. Relevant Para 22 from Michael Charles D'Sou=c v. Ganesh V.V. Gaonkar, 1991 SCC

Online Bom 51: 1991 Mah LJ 1432 at page 144] is repreduced hereinbelow:
22.1t is not necessary for us to consider the effect of Article 300-A of the
Constitution in this petition because the grievance made by the petitioner that
the | and leased out without auction would not fetch its market value does not
survive for consideration, because the learned Advocate General appearing for
the State has made a statement before us that the market rate is ensured to the
land leased without auction by obtaining information of prevalent market rates
from the Mamlatdar. In paragraph 8 of the affidavit filed on behalf of the State,
it is stated that the rate of land is fixed as provided in the Code and to ensure
proper supervision and control in the interest of the respective Comunidade, the

date of prevalent market rates is also obtained from the Mamlatdar,

51. Hence, once a statement has been made by the Government in a Court of law, which
has been accepted by the Court, the Government cannot resile from such statement
without leave of the Court, nor act contrary to the statement.

52. The State Government has not even obtained information from the Mamlatdar as to the
rate of the land.

53. Such an act of resiling from the statement without leave of the Court would amount to
contempt of Court for which the Government would be held answerable & liable. Copy
of the Judgment in Michael Charles case is annexed hereto and marked “Annexure
H”

54. Even otherwise, in case of any individual applications under Art. 334-A of the Code of
Comunidades, 1961, for arriving at the rate of land and the annual foro payable, the

Government applies the market rute rule for application and there is no justification nor
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57.

58.

reasoning-set out when the notified rate of Rs. 3,000/- was on record, why the rate of
Rs. 12.50 per sq mts, was considered as a special case apart from the fact that no
material was placed on record, nor can be seen, nor reflected in the decision, why this
special absurdly low rate was agreed by the Government, to the detriment of the
Comunidade and its components/gauﬁ.cares.

G. TYPED COPY SUPPRESSED FROM THE GOVERNMENT

MAEER, apparently for some hidden considerations, the Members of the Managing
Committee of Tivim Comunidade along with the Escrivio, apart from inserting the
forged handwritten Minzzle§ in the records of the Comunidade, suppressed this typed
copy of the Resolution of Agenda No 4 relating to the grant of land to MAEER which
was sent to MAEER, which letter states “The same can be forwarded to the concerned
authorities.” even prior to forwarding of the resolution/process/file to the Administrator
and without obtaining the prior approval of the Government as required under Article

31 of the Code suppressed the same from the Government.

H. THE ESCRIVAO CANNOT RESILE FROM HIS LETTER DT. 03 MARCH
2024 & THE MINUTES ANNEXED SENT TO MAEER

. The letter dated 03 March 2024 (Annexure C colly), is signed by the Escrivio of the

Comunidade of Tivim on letterhead of the Tivim Comunidade along with copy of the
Extract of the Minutes of the Extraordinary General Body Meetin g and Minutes of the
Managing Committee meeting both of 25.02.2024, which Minutes were authenticated
by the Escrivao under his own signature and sent to MAEER.

Consequently, the Escrivio cannot claim that this letter with duly authenticated Minutes
was not sent by him under his signature.

The Escrivdo, who is duty bound under the Code to write the minutes, is also the

custodian of the Minutes book and hence his authentication of the record of the Minutes

Page 22 of 28

-In a bid to somehow use all corrupt means to grant the land of Tivim Comunidade to '\

]



59.

60.

61.

62.

book. of what has been written by him and under his custody, is definitely required to
be accepted as true as against any other document in variance or contrary thereto,

Since the Escrivéo certified these documents viz. Agenda No. 4 of the Minutes of the
Extraordinary General Body Meeting and the Resolution of the Managing Committee
both dated 25.02.2024 immediately on 03 March, 2024, being the earliest documents,
they have more credence and reason for acceptance because they are prepared first in
point of time and when compared with documents which do not reproduce the words

therein, the latter documents need to be discarded as being tampered and manipulated.

L No intimation in Agenda of rate of land:

Addressors state that even in the Agenda for the meéting in respect of this Item, there
was no mention of reduction of rate of the land. The Agenda was simpliciter for giving
opinion on the application of MAEER for the grant of the land with the title “Further
processing under Article 334-4 of the Code of Comunidades, of File No. 1-2]-
2023/4CNZ/2023 of MAEER 'S MIT Group of Institutions, Pune pertaining to Plot No.
B, in Survey No. 88/1, in Tivim, for use for Educational purposes.” Hence no member

was put to notice on any proposal for reduction of rate of the land.

J. Offences for which the Members of the Managing Committee of the
Comunidade of Tivim need to be charged & prosecuted.

Thus, it can be seen that the Comunidade and the Gauncares have been cheated of the
land by the fraudulent grant by the forgery committed by the members of the Mana ging
Committee and hence the members of the Mana ging Committee including Escrivio are
liable to punished for offence of cheating punishable under Section 420 IPC.

It also requires to be investigated whether the members of the Managing Committee
and the Escrivdo or their family members have suddenly acquired wealth or assets

disproportionate to their known sources of income for this grant of land.
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63.

64.

65.

66.

[t s clear that one ofthe Members of Managing Committee viz. (a) Shri Miguel Caetano
Sequeira, (b) Shri James D’Souza, {c) Shri Joselan Pereira alon g with the Escrivido viz.
Pranav Parsekar and/or an unknown person are guilty of dishonesty making a false
document viz. the handwritten minutes of the Extra Ordinary General Body meetin gof
the Comunidade of Tivim dated 25.02.2024 and thus guilty of having committed
forgery purpose of cheating punishable under Section 468 IPC.

In addition, knowing that this document viz the hanchwritten minutes of the Extra
Ordinary Body Meeting dated 25.02.2024 in respect of Agenda Item No. 4 was forged,

the forged minutes was sent to the Government through Administrator for approval of

the decision form grant of them land. Hence, the members of the Managing Committee
of the Comunidade along with the Escrivio are liable to be prosecuted for offence under

Section 474 IPC.

J. Application of MAEER not maintainable & Government could met have
approved the Grant of the aforesaid land Tivim Comunidade to MAEER
Whilst lands of Comunidades are generally to be granted by auction, the Legislature
has amended the Code of Comunidades, 1961 to permit grant of land without auction
Article 334-A of the Code of Comunidades, 1961 which permits lands of . the
Comunidades to be granted without auction, contains an insertion by the 2001
Amendment Witﬁ further amendment in 2007 which reads as under:
Provided further that the Government may, with the prior consent of the
concerned Comunidade, grant on lease, land admeasuring upto 2 lakh sq. mits.,
[to any non-polluting industry or educational]’ or health institution or any
charitable and/or social trust or society or any similar social institution of public
utility or engaged in the field of education or health, duly recognised by the

Government, for the purpose of any Scheme, without auction:

! Substituted by 2007 Amendment
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67.

68.

69.

70.

72.

Provided further that the scheme for which such grant is made on lease shall be
scheme which is duly approved by the Government and for which a certificate
of “No objection” has been issued by the Government
The above quoted proviso therefore needs that:
2) There should be a Scheme approved by thé Government under tis proviso, and
b) there should be a Certificate of “No Objection” issued by the Government
apparently certifying that such entity fits in the approved Scheme.
In response to RTI Query, the Under Secretary Revenue has informed that “the
information requested vide above application dated 17/10/2024 is not available in the
records of this department.”. Copy of the RTI application and the reply bearing Ref
No. 1/RTL’2023/RD—I('part)1226 dated 14/11/2024 is annexed hereto and marked

“Annexure [ colly”.

This means that there is no Scheme approved by the Government under this provisb to
ART. 334-A of the Code of Comunidades, 1961.
So also, the reply reveals that there is no Certificate of “No Objection” issued by the

Government as required in the second proviso.

- The attempt of the President of the Comunidade of Tivim to pass off this as the No

Objection with an absolutely irrelevant reference to another enactment, which is totally
inapplicable in the present case and under the present Statute viz. the Code of
Comunidades, 1961, with the words “which is in the nature of anin-builr Scheme in the
Goa Private universities (Amendment) Act, 2023” cannot, by any stretch of
imagination be imported nor be construed as fulfilling the requirement in the provisos
to Article 334-A of the Code of Comunidades, 1961.

Consequently, the Government could not have processed nor approved the decision to
grant of the land under Art. 334-A of the Code of Comunidades, 1961, without auction
of the Comunidade of Tivim to MAEER. Hence the approval granted by the

Government is illegal.
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74.

75.

76.

71.

78.

79.

K. Non-Application of mind by Special Committee by reliance on Section 6 of The

Goa Private Universities Act, 2020:

. The Special Committee made reference to section 6 of the Goa Private Universities Act,

2020 which 1s totally inapplicable in the present case.

Firstly, the provisors to article 334-A of the Code of Comunidade clearly reveal a
scheme to be framed by the Government, which would definitely be under the
Comunidade Code and to no other scheme.

Secondly, there is no reference in these provisors to article 334- A of the Code of
Comunidade 1961 to The Goa Private Universities Act, 2020

Thirdly, the amendment to provide for grant of land by the provisors to article 334-A
of the Code of Comunidade 1961 interalia to educational institutions was enacted in
2001 and amended in 2007. The Goa Private Universities Act was passed by the
legislative assembly in 2020. Hence there was no scope for the Comunidade
amendment to have envisaged an act not in force to be applied in such cases.

Fourthly, even otherwise reliance on Section 6 of the Goa Private Universities Act,
2020 is totally misplaced since section 6 of this act provides for issuance of letter of
intent and submission of compliance report by sponsoring body. This letter is to be
issued only after the report of the committee constituted under section 5 of The Goa
Private Universities Act, 2020. This committee is not the revenue department nor the
minister of revenue but comprising of several persons headed by the education minister
as provided in section 5 of The Goa Private Universities Act, 2020.

Fifthly, even otherwise there is no way the Comunidade could have guessed that
MAEER possessed such certificate without being on record to have Incorporated it in
the resolution (forged minutes)

Sixthly, even the Government and the Special Committee surprisingly referred to
section 6 of The Goa Private Univeljsities Act, 2020 when giving the approval. Even
otherwise assuming that MAEER has such a letter issued under section 6 of The Goa

Private Universities Act, 2020, there is no way that the same could have been imported

~
M
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81.

82

nor applied for complying with the requirement of the approved scheme as contained

in the provisors to article 334-A of the code of Comunidades.

. Hence, in brief, the grant of approval for the grant of the land bearing Survey No. 88/1

(part) of Tivim village belonging to the Comunidade of Tivim in File No, 1-21-2023-
ACNZ/2023 which decision was communicated by letter bearing Ref. No.
17/4/TIVIM/2024-RD-1/564 dated 18.06.2024 of the Under Secretary (Rev-I) to the
Collector/ DCA, North Goa District at Panaji needs to be revoked and cancelled on the
following grounds: _
a) The fraud played by the Managing Committee with the fraudulent minutes
submitted & the suppression of the typed minutes from the Government;
b) The approval by the Government not.being m accord with the requirement of
proviso to Article 334-A of the Code of Comunidades, 1961.
We therefore demand that the approval grantéd under Art. 334-A of the Code of
Comunidades, 1961 for the land admeasuring 2,00,000.00 sq mits of the property
bearing survey No. 88/1 (part) “Plot B of Tivim village, Bardez Taluka, under Article
334-A of the Code of Comunidades 1961 for the grant of the plot without auction to
MAEER, in File No. 1-21-2023-ACNZ/2023 of Tivim Comunidade approved by the
Minutes of the Screening Committee of the Revenue Department dated 13.06.2024,
having obtained Government approval, which decision was communicated by letter
bearing Ref. No. 17/4/TIVIM/2024-RD-1/564 dated 18.06.2024 of the Under Secretary
{Rev-]) to the Collector/ DCA, North Goa District at Panaji, be revoked and cancelled.

. This notice be treated as a Demand Notice.

Yours faithfully,

St No Name Signature
I Douglas Sequeira N .
@f/@fmwﬁ
7
7
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10.

11.

Adrian Cyril D’ Souza,

Sqn of Cyrilo Jose Isidoro D”Souza
Gauncar of Comunidade of Tivim

ID No:45 (4-A-032)
Residing at H.No 359/1 St Anns Colony,
St Anns High School, Tivim,

Bardez Goa — 403507

Assumption Anthony D’Souza (Assumcao Antonio D’ Souza)
Son of Dominic D’Souza (Domingos G. D’Souza)

Gauncar of Comunidade of Tivim

ID No:842 (4-A-057)

Residing at H. No 359/2 St Annes Colony,

Tivim, Bardez,

Goa 403502

Braz Thomas Desouza

Son of Aleixo Santana Desouza
Gauncar of Comunidade of Tivim
D Notly 023 (1068)
Residing at H. No 70, Ponxem,
Tivim, North Goa,

Goa - 403502

Jonathan Michael Dmello

Son of Jose Antonio Dmello
Gauncar of Comunidade of Tivim
ID No: 4-J-123

Residing at H. No 943, Cansa Board
Cansa, Dulat Vaddo, Tivim,

Bardez Goa -403502.

Matias Lobo

Son of George Lobo

Gauncar of Comunidade of Tivim
ID No: 824 (4-M-046)

Residing at H. No 160, Lobo waddo,
Querem, Tivim, ,

Bardez Goa -403502.

Hyginus Savio Dsouza
Son of Martin Xavier Dsouza
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Bardez-Goa. 403 502.

¢ & ¢

18. Nelson Paes
Son of Cecilia Maria Paes
H. No 954, .
Opp Dullat Chiapel, Cansa,
Tivim, Bardez,
Goa — 403502.

19. Sebastian De Souza,
Son of Filipe Marcelino de Souza,
House No. 1076,
Limatodd vaddo,
Tivim, Bardez-Goa. 403 502.

Date: 04 %7&& Q&Zoglu

To, |

The Officer-in-charge,

Colvale Police Station,

Colvale, Bardez Goa.
SUB: Complaint against Members of the Managing Committee of
Tivim Comunidade viz. (1) Shri Minguel Caetano Sequeira,
President, (2) Shri James D’Souza, Attorney, (3) Shri Joselan
Pereira, Treasurer & (4) Shri Pranav M. Parsekar, Escrivdo of the
Comunidade of Tivim & unknown person for cheating, forgery,
using forged documents knowing they are' false and forged for

offences punishable under Sections 420, 468, 474 t/w S. 34 IPC

Sir,
1. The Complainants Nos. 1 to 11 are the gauncares of the Comunidade of Tivim, who,
along with villagers of the village of Tivim, Bardez Goa who are at St No. 12to 19, are

filing the present complaint against Managing Committee Members of Comunidade of

A
fﬁ/’,// n/ /o (5‘ BT

A

et Sy PN NS S S o & Y TR P L

e

o



o,

i ’f;/;% 777, [ ).éi ;W’LCL{‘»I:;'IL;”,J

1D No:842 (4-4-057)

8. Braz Thomas Desouza Gauncar/Jonoeiro  of  the
Comunidade of Tivim '
DNo: 4 -B -0z (1063)

9, Jonathan Michael Dmello Gauncar/Jonoeiro  of  the

Comunidade of Tivim

ID No: 4-J-123

10. Matias Lobo Gauncar/Jonoeiro  of  the
Comunidade of Tivim
ID No: 824 (4-M-046)

11. Hyginus Savio Dsouza . Gauncar/Jonoeiro  of  the
Comunidade of Tivim

ID No: 1215 (4-H-003)

Photocopies of the ID Cards of the abovenamed Gauncares are annexed hereto and

marked "Annexure A colly”

. Complainants Nos. 12 to 19 are villagers of the village of Tivim, Bardez, Goa

concerned with the grant of such huge tract of land on a platter & in a fraudulent manner
to Maharashtra Academy of Engineering and Educational Research’s MIT Group of
Institutions, Pune, having office at Survey No. 124, Pind Road, Kothrud, Pune
(MAEER) which will change the demography of the village as also the development
thereon would affect the fragile eco-system and cause grave environmental damage

which will not be sustainable by the village.

. Maharashtra Academy of Engineering and Educational Research’s MIT Group of

Institutions, Pune, having office at Survey No. 124, Pind Road, Kothrud, Pune
(MAEER) applied for grant of land of Comunidade of Tivim, without auction, of the




Lol

land bearing Survey No. 88/1 of Tivim village under Article 334-A of the Code of

Comumdades 1961.

. Pursuantto the application of MAEER the above members of the Managing Committee
of the Comunidade of Tivim, convened a General Body Meeting of the Cémunidade of
Tivim to be held on 25.02.2024 and later claimed that the application of MAEER was

.approved by the General Body.

The above-named members of the Managing Committee of the Comunidade of Tivim
along with the Escrivio and perhaps an unknown person, have manipulated the records
of the Comunidade by fabricating the minutes of the General Body meeting as will be
set out hereinbelow, thereby cheating the Comunidade & its gauncares by creating a
false document, amounting to forgery and allowing to grab prime and huge tract of land
for a song, to the detriment of the Comunidade MAEER and its components/gauncares.
The Complainants cannot state with certainty whether the forgery of the document
(handwritten Minutes of the Extfaordinary General Body Meeting dated 25.02.2024)
was done by one of the Members of the Managing Committee or whether they took the
help of some other gauncar or person to commit the forgery and hence until it is ruled
out that none of the Members of the Managing Committee were involved in writing the
Minutes to the extent of the fraudulent insertion, Complainants cannot state with
certainty that zAis forgery was done by any of them or by any one person not being a
member of the Managing Committee. However, the use of the false/forged Minutes of
the Extraordinary General Body Meeting dated 25.02.2024 by the Managing
Corﬁmittee & the Escrivdo of the Comunidade of Tivim as established herein below,
directly proves their involvement, for which they are liable for offence of cheating and
using a forged document as true, knowing it to be false/fofged.

The facts and relevant aspects of the events which constitute the criminal acté of the

members of the Managing Committee with the Escrivdc of the Comunidade of Tivim.
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10.

I1.

TYPED COPY OF THE RESOLUTION: THE ORIGINAL
UNTAMPERED RESOLUTION OF THE EXTRAORDINARY
GENERAL BODY MEETING OF THE COMUNIDADE OF TIVIM
DATED 25.02.2024 MAKES NO MENTION OR DECISION AS TO
RATE OF LAND & ALSO NO RESOLUTION TAKEN ON Rs 5
CRORES DEPOSIT: ‘
In a strange twist, and perhaps for the first time in the'histcry of any Comunidade, a
copy of this General Body Resolution and Managing Committee Resolution were

forwarded to an applicant and in this case, to MAEER by letter dated 03 March 2024,

which documents were submitted by MAEER to GOA-IPB from whom the complaints |

have obtained copies under RTI Act, 2005 and this copy sent by the Escrivdo, being
first document in point of time, has to be taken as true and cannot be resiled from at this

stage.
Copy of the letter dated 03 March, 2024 addressed by the Escrivdo to MAEER along

with the typed copy of the Minutes of the General Body & Managing Committee of the

Comunidade of Tivim obtained under RTI Act 2005, are enclosed hereto and marked

Annexure B colly.

Perusal of the {yped copy of the minutes of the Extra Ordinary General Body meeting
at Agenda No. 4 dated 25.02.2024 which is reproduced hereinbelow which reads as
under: |
4. Further processing under Article 334-A of the Code of Comunidades of
File No. 1-21-2023-ACNZ/2023 of MAEER s MIT Group of Institutions. Pune
pertaining 0 Plot No. ‘B’ in Survey No. 88/1 in Tivim village for educational
purposes: To deliberate further on processing the file bearing no. File No. I-
21-2023-ACNZ/2023 of MAEER's MIT Group of Institutions, Pune interms
of the proviso o Article 334-A of the Code of Comunidade as amended on
16/04/2001, pertaining to Plot No. ‘B’ in Survey No. 88/1 in Tivim Village for
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setting up of an Educational Institution engaged in the field of Education duly
recobgm'zed by the Government.

The President placed before the General Body of the Comunidade of Tivim
that MAEER's MIT Group of Institutions, Pune, had applied for grant of an
area of 2,00,000 sq. mts. For setting up of an Educational Institution duly
recognized by the Government in plot no. ‘B’ Jorming part of Survey No. 88/1
in Tivim Bardez-Goa. And fuﬁher, appraised the General Body ﬂzatpresenﬂy,
it is a vacant land and yields no returns to the Comunidade and that frequent
squatters and encroachers on the Comunidade Land only leads 1o conflicts
and erosion of the resources of the Comunidade in Jighting litigations, which
Is contrary fo the very purpose for which the Comunidade were constituted
and regulated by rules and regulations by Regi;ﬂem‘o of 1735 and further, by
Regulamento des Comunidades 1882, which thérefore came (o be modified in
1905, 1933 and finally, 1961.

The President invited the attention of the Members of the General Body that
during the Ordinary General Body Meeting held oﬁ 1071272017, the
components of the Comunidade of Tivim had unanimously resolved while
discussing the Item at Agenda No. 3 in the said meeling and vide the said
resolution, the Managing Committee was empowered {o take steps fo ensure
z‘ﬁat the properties of the Comunidade and more specifically, property
bearing Survey No. 88/1 in Village Tivim, Bardez Taluka which is a barren,
Jallow andwasteland to be used for the purpose of mobilizing Revenue for the
Comunidade so that the Gauncars/Jonoeiros/zomnkars and components of the
Comunidade are paid sufficient Jjonos and the ﬁnancz’dl position of the
Comunidade is Jurther strengthened in the very objective of constituting the
Comunidade for the greater good of its components is achieved.

The President further invited the attention of the General Body Meeting held

~on 26/08/2018 vide Agenda No. 4, the General Body, after deliberating on
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Agenda No. 4, besides accepting the factual position that the property bearing
Sum;ey no. 88/1 of the Vi i[lagé of Tivim Bardez-Goa was not conducive for any
agricultural activities also confirm that for the benefit of the C’Omunz'dade, a
portion of the said property should be leased 10 the trust for the purpose of
setting up a Multi-Purpose Educational Institute on payment of annual foro.
The President, after having placed before the General Body, the above,
invited the members of the General Body to express their views and deliberate
upon the said file by MAEER s MIT Group oflizstitilrions, Pune, without befng
influenced by any personal prejizdice or any personal agenda keeping in mind
the best interest of the Comunidade and the returns in the Comunidade land
Jor the benefit of the compbnents.

The members of the General body accordingly deliberated upon the
Application filed by the said Educational Institution and discussed the merits
and demerits of grant of an area of 2,00,000 sq. mfs., bounded on or towards
the North: By Survey Nos. 82/0, 83/35, 84/0 and 85/12 of Village Tivim
belonging to Comunidade of Tivim; on or towards the South: Bj part of the
same Survey No. 88/1; On or towards the East: By 10 mitrs. Village Roads
and On or towards the West Nos. 73/1, 89/2, 89/4, 91/1, 91/9 91/10, 91/12
and 91/14 of Village Tivim belonging to Comunidade of Tivim with
identification in a Map/Plan prepared by the Comunidade for the purpose of
setting up a Multi-Purpose Educational Institution on Comunidade land
which is in the nature of an in-built Scheme in the Goa Private universities
(Amendment) Act, 2023. '
Some of the Components of the Comunidade questioned the President as to
whéther credentials of the said Educational Institution was checked and
verified by the Monaging Committee, fo which the president informed the
General Body that Maharashtra Academy of Engineering. and Educational

Research, MIT Group of Institutions, Pune possessed vast experiernce,
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sparming over four decades in the fields of education and have a Pon India
Presence of four universities and 68 Educational Institutions catering {o over
65,000 students and that it is on account of the said fact that on the receipt of
their application prior to placing before the General Body, the Managing
Committee in terms of the Resolutions dated 10/12/2017 and 31/10/2021
passed by the General Body, had forwarded the Application to the
Administrator of Comunidade North Zone with Statutory Provisions made in
the Official Gazette, Series III, No. 37 dated 14" December 2023 and Official
Gazette, Series III, No. 38 dated 2]* Deéember 2023, in terms of the
procedure prescribed in the Code of Comunidade 1961.

Some of the members of the General Body were of the view that as the land in
question belongs exclusi?ely to the Comunidade, the question of the
Government gTdntz'ng on lease the said area of 2,00,000 sq. mis forming part
of survey no. 88/1 would not arise as the Government is not the owner of the
said property.

The President however, assured the members that the Comunidade and the
Government would be the Joint Lessors of the said Land and that the Land in
question would be granted on Lease upon payhzent of deposit of Rs. 5 Crore
and regular payment of annual lease rent. (foro) only to the Comunidade of
T ivim and subject to the other commitments made in Javour of the
Comunidade by the Lessee.

After being assured by the President of all the safeguards that the managing
Committee has taken prior to forwarding the File to the Administrator of
Comunidade, the General Body passed ihe following Resolution.
UNANIMOUSLY RESOLVED that an ared 40f 2,00,000 sq. mts. forming
part of the property surveyed under Survey No. 88/1 of the village of Tivim,
Bardez, Goa be leased to Mahorashira Academy of Engineering and

Educational Research, MIT Group of Institution, Pune in perpetuity for the
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purpose of seiting up a multipurpose educational institution and sporis
facz‘plz‘ty, pursuant fo seeking No-Objection from the Government and the
Scheme being recognised by the Government.

FURTHER RESOLVED to permit road access from the west side of the Plot
‘B’ of survey no 88/1 in terms of the Code of Comunidades and subject 1o
securing the required Government approval/s.

FURTHER RESOLVED that all expenses and cost incurred towards
processing the ﬁle and all other z'ncz’dentdl expenses shall be borne by the
Institution. '

Brief summary of the important aspects of the resolutions

12. It can be seen that:

2)

b)

c)

The First Resolution in this Agenda No. 4 resolves unanimously resolves to
grant an area of 2,00,000 sq. mts. forming part of the property surveyed
under Survey No. 88/1 of the village of Tivim, Bardez, Goa be leased to
Maharashtra Academy of Engineering and Educational Research, MIT
Group of Institution, Pune in perpetuity for the purpose of setting up a
multipurpose educational institution and sports facility, pursuant to seeking No-
Objection from the Government and the Scheme being z’ecbgnised by the
Government.

’Ehé Second Resolution is to permit road access from the west side of the Plot
‘B’ of survey no 88/1 in terms of the Code of Comunidades and subject to
securing the required Government approval/s.

The Third Resolution is that all expenses and cost incurred towards processing

the file and all other incidental expenses shall be borne by the Institution. |

13. Therefore, it can be seen that the Resolution approves the grant of land as measuring

2,00,0000.00 sq mts of land bearing as. No. 88/1 of Tivim village in perpetuity on

lease basis subject to a Scheme approved by the Government and no rate of land

2
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(ii;) Razfevaf land — never discussed in the Extraordinary General body meeting &
Jfraudulently inserted in the handwritten minutes — forgery committed

18. Complainant No 6 states that the rate of land was never discussed in the General Body
Meeting as it was given to understand by the President that the rate fixed by the
Government would be the rate applicable which would be paid by the
Applicant/MAEER & the typed Resolution submitted by the Escrivdo to MAEER is
the correct one, recording exactly what transpired at the Extraordinary General Body
Meeting of the Comunidade of Tivim, held on 25.02.2024.

19. But what is worse is that a person with a different handwriting & definitely a
person other than the one who wrote the illegible resolution, has, with clear“ﬁegib)}e
handwriting inserted the following words viz. .

“Further resolved that the property be leased for payment of rentals at 12:50/sq.
mts. per annum i.e. Rs. 25 00 000/- per annum + taxes and other charges (as and
when applicable) and the payment of deposit of Rs. 5 crores in favoﬁr of the
Comunidade in addition to the lease rentals referred herein.

Further resolved that the aforesaid lease rental amount of 225,00,000/- shall be
paid as yearly rental during the subsistence of the lease deed on or before the 31st
January of every calendar year. There shall be increase of 5% in the rent after
every 5 years. ‘

Further resolved that all costs and expenses towards setting up of the
multipurpose educational and technical institution and sports infrastructure would
be borne by the Trust.”

20. For convenience, apart from annexing the entire handwritten Minutes obtained from
the Revenue Department under RTI Act, 2005, the copies of the relevant pages

containing the insertion are belovv'
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Extract of relevant next page of hand written Minutes of Extraordinary General Body

Meeting dt 25.02.2024 containing the insertion cbtained under RTI from Rev Dept
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Extract of relevant next page of hand written Minutes of Extraordinary General Body

Meeting dt 25.02.2024 containing the insertion obtained under RTI from Rev Dept

21. Itis cﬂfear that:

() the Minutes of the General Body which are typed, are different from the

handwritten Minutes;
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22.

24,

25.

(i) the handwritten Minutes have been tampered with and fabricated by the

? ﬁﬁsem@n of the words above reproduced by a different handwriting,
distinet from the text in the illegible handwriting.

The yyped Resolution reveals that ajl these handwritien text insertions was never

placed before the General Body and no Resolution to this effect was taken as Sfalsely

written in the handwritien Resolution.

- Hence it is clear that the Members of the Managing Committee with the Escrivdo have

created false and fabricated document by which a false record has been created and
submitted to the Administrator of Comunidades (North) and subsequently to the
Government to obtain approval of the Government to the grant of the land to MAEER.

In fact, Complainant No 6, who was present for the General Body Meeting on’

25.02.2024, specifically states that what is written in the handwritten text, was never
discussed before the General Body at its Extraordinary General Body . meeting on
25.02.2024. |

Complainant No 6 stated that the typed copy of the Resolution is the correct Resolution
which was taken at the Extraordinary General Body Meeting on 25.02.2024 and the

handwritten minutes with the inserti on as seen above, is fraudulently written/inserted —

this portion of the text surprisingly being written in a different handwriting and which
is the most legible of the entire minutes of the meeting of the Extraordinary General
Body held on 25.02.20241 Copy of the handwritten minutes of the Extraordinary
General Body Meeting & Managing Committee meeﬁng both dated 25.02.2024 and the

same is annexed hereto and marked as “Annexure C colly”,

D. RATE OF RS. 12.50 PER SQ M’E‘R IS RIDICULOUSLY LOW & THIS LOW
RATE HAS BEEN OFFERED BY MEMBERS OF THE MANAGING
COMMITTEE & THE ESCRIVAO OF THE COMUNIDADES TO MAEER BY
PLAYING A FRAUD WITH AN INTENTION OF CHEATING THE
COMUNIDADE & GAUNCARES:
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44.

45,

46.

47.

copy of the Resolution of Agenda No 4 rel ating to the grant of land to MAEER which
Was sent to MAEER, which letter states, “The same can be Jorwarded to the concerned
authorities.” even prior to forwarding of the resolution/process/file to the
A'dministrator and without obtaining the prior approval of the Government as required

under Article 31 of the Code,

H. THE ESCRIVAO CANNOT RESILE FROM HIS LETTER DT. 03 MARCH
2024 & THE MINUTES ANNEXED SENT TO MAEER |

The letter dated 03 March, 2024 (Annexure B colly), is signed by the Escrivdo of the
Comunidade of Tivim on letter-head of the Tivim Comunidade along with copy of the
Extract of the Minutes of the Extraordihary General Body Meeting and Minutes of the
Managing Committee meéting both of 25.02.2024, which Minutes were authenticated
by the Escrivdo under his own signature and sent to MAEER.

Consequently, the Escrivio cannot claim that this letter with duly authenticated Minutes
was not sent by him under his si gnature.

The Escrivio who is duty bound under the Code 1o write the minutes is also the
custodian of the Minutes book and hence his authentication of the record of the Minutes
book, of what has been written by him and under his custody, is definitely required to
be accepted as true ag against any other document in variance or contrary thereto.
Since the Escrivio certified these documents viz. Agenda No. 4 of the Minutes of the
Extraordinary General Body Meeting and the Resolution of the Managing Committee
both dated 25.02.2024 immediately on 03 March, 2024, being the earliest documents,
they have more credence and reason for acceptance because they are prepared first in
point of time and when compared with documents which do not reproduce the words

therein, for which reason the latter documents need to be discarded as being tampered

and manipulated.
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Comunidades, 1961 (extendable by one year — Article 342) whereupon definitive
podssessio;? is given by the Comunidade_. Once definitive possession is given the grant
isirreversible. Upon obtaining definitive possession, the applicant is entitled to redeem
the ground rent by paying 20 times annuities in one installment. Upon redemption of
the ground rent, such grantee becomes absolute owner of the fand and the Comunidade
is diverted of all its ri ghts.[See Judgment of Bombay High Court at Goa in First Appeal

No 136/2002 (Comunidade of Chorao versus Spy Leiticia D’ Sovza).

39. Thus the grantee MAEER will be entitled to take the land of the Comunidade of Tivim

at a throw-away price of Rs, 12.50 per Sq. mir. against Rs. 3,000/- per sq. mtr (notified
rate). Copy of High Court Judgment annexed as “Annexure E

40. It is therefore clear that fhe Lease Deed is contrary to-the Code and hence the assﬁrance
of increase of lease rental will be ineffective especially if the option for redemption of
Ground rent is availed. |

41. Further, as mentioned above, the rate of land calculated at Rs. 3000/- per sq. mtr for
2,00,000 sq. mtr is Rs. 60,00,00,000/- (Rupees Six Hundréd Million Only) as against
Rs. 12.50 per sq. mtr which works out to Rs. 25,00,000/- (Rupees Twenty-five Lakhs
only), which the Comunidade and the Gauncares including Complainant Nos. 1 to 1]
have been deprived,

42. The Comunidade would have earned 3 higher revenue and the gauncares would have
been entitléd to higher dividends which has been deprived by this fraudulent & illegal
act of the Committee members including the Escrivio of the Comunidade of Tivim,

above mentioned.

G. TYPED COPY SUPPRESSED FROM THE GOVERNMENT

43. In a bid to somehow use all corrupt means to grant the land of Tivim Comunidade to

MAEER, -apparently for some hidden considerations, the Members of the Managing
Committee of Tivim Comunidade alongwith the Escrivéo, apart from inserting the

forged handwritten Minutes in the records of the Comunidade, suppressed the typed

i




L Offences for which the Members of the Managing Committee .of the
dymumzﬂad@ of Tivim need to be charged & prosecuted

48. Thus, it can be seen that the Comunidade and the Gauncares have been cheated of the
land by the fraudulent grant by the forgery committed by the members of the Managing
Committee and hence the members of the Managing Committee including Escrivio are
liable to punished for offence of cheating punishable under Section 420 IPC,

49. Is also requires to be investi gated whether the member of the Managing Committee and
the Escrivio or their family members have suddenly acquired wealth or assets
disproportionate to their known sources of incomes,

50. Itis clear that one of the Members of Managing Committee viz, (a) Shri Miguel Caetano

' Sequeifa, (b) Shri James D’Souza, (c) Shri Joselan Pereira ann‘g with the Escrivio viz.
Pranav Parsekar and/or ap unknown person are guilty of dishonesty making a false
document viz. the handwritten minutes of the Extra Ordinary General Body meeting of
the Comunidade of Tivim dated 25.02.2024 and thus guilty of having committed
forgery purpose of cheating punishable under Section 468 IPC.

51.In addition, knowing that this document viz the handwritien minutes of the Extra
Ordinafy Body Meeting dated 25 :02.2024 in respect of Agenda Item No. 4 was forged,
the forged minutes was sent to the Government through Administrator for approval of
the decision form grant of them land. Hence, the members of the Managing Comrﬁittee
of the Comunidade along with the Escrivio are liable to be prosecuted for offence under

Section 474 IPC.

. J. DEMAND:
52. Hence we demand that FIR be registered against;
a) Shri Miguel Caetano Sequeira, President of Comunidade of Tivim,
b) Shri James Dsouza, Attorney of Comunidade of Tivim;
¢} Shri Joselan Pereira, Treasurer of Comunidade of Tivim;

d) Shri Pranav M. Parsekar. Escrivao/Clerk of Comunidade of Tivim;
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¢) Unknown person who may have committed the forgery if it is found that the

)
forgery was not committed by any of the members of the Managing Committee

for offences punishable under Sections 420, 468 and 474 r/w Section 34 IPC considering
that the acts constituting the offences have been committed prior to 01.07.2024 (date of
enforcement of BNS Act, 2023) and such other provisions of law as may be found
necessary and they be arrested and detained and these accused be prosecuted' in

accordance with law.

Yours faithfully,

Name Signature

Douglas Lawrence Sequeira

Godfrey Victor D’Lima

José Anténio D’Mello

Lawrence Francisco F errao

Antheny José André F onseca
&ﬂ'h:fgiy

, Adrian Cyril D’ Souza

/ Assumption Anthony D’ Souza

Braz Thomas De Souza

Jonathan Michael D Mello

Matias I.obo

Hyginus Savio D’ Souza

Melissa Fernandes e Colaco
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Put the above before the extraordinary General Body Meeting for their opinion by going through each
point as per agenda no 1 103 —omeen and as’per agenda 4. Further processing under Article 334 — A of
the Code of Comzmidadés of File No. 1-21-2023-ACNZ/2023 of MAEER’s MIT Group of Institutions,
Pune pertaining to Plot No. ‘B’ in Survey No. 88/1 in Tivim village for educational purposes: To deliberate
further on processing the file bearing no. File No. 1-21-2023-ACNZ/2023 of MAEER’s MIT Group of
Institutions, Pune interms of the proviso to Article 334 — A of the Code of Comunidade as amended on
16/04/2001, pertaining to Plot No. ‘B’ in Survey No. 88/1 in Tivim Village for setting up of an
Educational Institution engaged in the field of Education duly recognised by the Government.

The President placed before the General Body of the Comunidade of Tivim that MAEER’s MIT Group of
Institutions, Pune, had applied for grant of an area of 2,00,000 sq. mts. for setting up of an Educational
Institution duly recognised by the Government in plot no. ‘B’ forming part of Survey No. 88/1 in Tivim
Bardez - Goa, and further, appraised the General Body that presently, it is avacant land and yields no
returns to the Comunidade and that frequent squatters and encroachers on the Comunidade Land only leads
to conflicts and erosion of the resources of the Comunidade in fighting litigations, which is contrary to the
Very purpose for which the Comunidade were constituted and regulated by rulesand regulations by
Regimento of 1735 and further, by Regulamento des Communidades 1882, which thereafter came to be
nodified in 1905, 1933 and finally, 1961 |

The President invited the attention of the Members of the General Body that during the Ordinary General
Body Meeting held on 10/} 2/2017, the components of the Communidade Of Tivim had unanimously
resolved while discussing the Item at Agenda No. 3 in the said meeting and vide the said resolution, the
Managing Committee was empowered to take steps to ensure that the properties of the Communidade and
more specifically, property bearing Survey No. 88/1 in Village Tivim, Bardez Taluka whichis a barren,
fallow and wasteland to be used for the purpose of mobilizing Revenue for the Communidade so that the
Gauncars/Joneiros/Zonnkars and components of the Communidade are paid sufficient jonosand the
financial position of the Communidade is further strengthened and the very objective of constituting the
Comunidade for the greater good of its components is achieved,

The President further invited the attention of the General Body that in a General Body Meeting held on
26/08/2018 vide Agenda No. 4, the Geﬁeral Body, after deliberating on Agenda No. 4, besides accepting
e factual position that the property bearing survey no. 88/1 of the Village of Tivim Bardez — Goa was not
conducive for any agricultura] activities also confirm that fo,r the benefit of the Comunidade, a portion of

the said property should be leased to the trust for the purpose of setting up a Multi-Purpose Educational

Institute on payment.of ann UBL£OrO - - w v
The President, after having placed before the General Body, the above, invited the member&‘%}f E ' ?&eneral

Body to express their views and deliberate upon the said file by MAEER’s MIT GrouPsgf | ‘,Lirﬁ?ff?ions,

Pune, without being influenced by any personal prejudice or any personal agent.,i'a keepiggi i \h@) best
% i B

interestof the Comunidade and the returns on the Comunidade land for the benefit of the® LomnoRents




2

.

The members of e General Body accordingly deliberated Upon the Appjication filed by the sajid

Educationaj Institution ang discussed the merits and demerits of grant of an area of 2,00,000 4. mts,,
bounded on o towa;ds the E\Torzh: By Survey Nos. 82/0, 83/35, 84/0 and 85/12 of Village Tivim belonging /
to-Communidade of Tivim; On or towards the South: By part of the same Survey No.88/1; On or towards
the East: By 10 mtrs. Village Road apg On or towards the West: By Survey Nos.73/1, 89/2, 89/4, 91/1, -
9119, 91/10, 91/19 and 91/14 of Vijjage Tivim belonging to Communidade of Tivim with identification jn

@ Map/Plan Prepared by the Communidade for the purpose of setting up a Multi-Purpose Educationa]
Institution o Comunidade[ ang which is in the nature ofan in-built Scheme in the Goa Private universities
(Amendment) Act, 2023, ,

Some of the Components of the Communjdade questioned the President as o whether the credentials of

the said Educationa] Institution yag checked and verifieq by the Managing Committee, to which the
president informed the Genera] Body that Maharashtrg Academy of Engineering and Educatlional
Research, MIT Group of Institutions, Pune .possessed vast experience, Spanning over four decades in the
field of educatiop, and have 3 pay India Presence of four universities and 4g Educational Institutions
catering to oyer 05,000 students and that it is op acéount of the said fact that on the receipt of their
application prior ¢, Placing before the General Body, the Managing Committee in terms of the Resolutions

dated 10/12/2017 and 31/10/202; Passed by the Genera] Body, had forwarded the Application to the

Some of thg members of the Genera] Body were of the view that as the land in question belongs

> the question of the Government granting

2,00,000 Sq. mts. forming part of SUvey no. 88/1 would ot arise as the Government is not the owner of

The Presiden; however, assured the members that the Comunidade and the Govermment would be the

SPRY . B SO CO N e ny

under Survey Np, 88/1 of the village of Tivim, Bardez, Goa be I eased to Maharashtr 3 Azadﬁm}’ of
Tnoi ; . \ / s
“Ngineering ang Educationa) Research, MyT Group of Institutions, Pune in perpetuity fo’%%@e pote of

etting up of 5 multipurpose educationa] institution and sports facility, pursuant to see

'om the Governmens and the Scheme being Tecognised by the Government.

0O
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"URTHER RESOLVED that the Property be Leased for payment of Rentals at 7 12.50 per sq. mt. per
aﬁnum; i.e. Rs. 25,00,000/- per annum + taxes and other charges (as and when applicable) andthe payment
of deposit of Rs.5 c;ore in ]:';avour of the Communidade in addition to the Lease Rentals referred herein.
FUURTHER RESOLVED that the aforesaid Lease rental amount of 3 25,00.000/- shall be paid as yearly
rental during the subsistence of the Jease deed on or before the 31st Ajan uary of every calendar year. There
shiall be increase of 5% in the rent afterevery 3 years. |
FURTHER RESQLVED that all costs and expenses towards setting up of the multipurpose educational
and technical institution and sports infrastfucture- would be borne by the Trust.
FURTHER RESOLVED that the said Institution be directed to provide a Built — up space of providing
amenities having an area of 320 sq. mts. for exclusive use of the Communidade on the land identified by
the Communidade with no further cost to the Comunidade of Tivim, by the Maharashtra Academy of
Engineering and Educational Research, MIT Group of Institutions, Pune with no costs to theCommunidade
| of Tivim. .
FURTHER RESOLVED that the said Institution be direct to setup a Gymnasium for exclusive use of
the Gauncars/Joneiros/Zonnkars and their immediate family on the land identified by the Communidade
'villbe constructed by the Maharashtra Academy of Engineering and Educational Research, MIT Group
of Institutioné, Pune with no costs to the Communidade of Tivim. The necessary equipment forGym for
the first time shall also be provided by the institution. ,
FURTHER RESOLVED that a fee concession to the extent of 50% of tuition fees shall be given to the
students belonging to Gauncars/Joneiros/Zonnkars; purely. on rﬁerit basis in the institutions under
MAEER’S MIT, Goa Campus and WPU, Kothrud, Pune, subject to the condition that the concerned
Gauncars/Joneiros/Zonnkars are residents of in and around Pune.
FURTHER RESOLVED that al] girl students scoring more than95% marks in Class 12th examinations
shall be given financial scholarship of 220,000/- per year for pursuing further educationuntil their
Masters. . ' '
FURTHER RESOLVED that al] girl students scoring more than 90% marks in Class 12th examinations
shall be given financial scholarship of 10,000/- per year for pursuing further education until Masters
_/URTHER RESOLVED that the MAEER’s MIT Grou p of Institutions will give preference to  the
components of the Communidade and the Vi] lagers of Tivim in employment subjectto availability of
vacancies and suitability on merits,
FURTHER RESOLVED that 10% of the total workforce in Class III and Class IV employment shall be
-reserved for the componentsof th_e,C.om,un_idade,'.subject tosuitability.onmerits...... ...
FURTHER RESOLVED that in case MAEER’s MIT Group of Institutions do ot start %@\y %cjﬁ;{i&es in
connection with the setting up of the Project, within a period of four years from the da;@go:iggg@df@m over

of the possession, the plot shall revert backto the Comunidade of Tivim.




GAZETTE — GOVT OF GOA

1

OFFICIA

SERIES I No. 20

13TH AUGUST 2020

00°00¥T | 0070002 wsjoulq
00°000€ | 00°005T wime[Q
00°000¢ | 00°00S7 edmquiog
00°000€ | 00°00S2 e[dung
00°000€ | 00°00SZ - weAnlion
00°00¥Z | 000002 wWiAled
00°00ZL | 0070009 BUIEIA
00°008+% | 00°000% Og1[2g
00°000¢ | 00°00ST woreq
00°000¢ | 00°00ST ®loAYy
00091 | 000081 Bl
00°008% | 00000t 19X0
00°00¥T | 000002 elouossy
00°00¥Z | 00°000T WO
00°091Z | 000081 BIOpEN
0070009 | 00°0006 BLRA
00°009¢ | 00°000¢€ Wwiessesn)
00°00¥T | 00°0002 PIOUIUSEN | 00'002F | 00°00S€E BUED
00°009¢ | 00°000¢ 203eN | 00°00b¢C 00°000C Bileq
00°000€ | 00°00ST WIBdIS | 00°0009 00°000¢ BIOA
00°009¢€ | 00°000¢€ wirmwes 1 00'008y | 00°000% SOZRIA S1oy (1
00°008¥ | 00°000% 0109208 | 00°008F | 00°000% eloiseq 2100
00°00¥S | 00°00SH elodiy | 00'009¢ 00°000¢ WIALY, ‘8L 95 ‘T SON
00°008% | 00000t BUODIY | 00°009¢ | 00°000¢ SIBAIOD | 00°000€ | 0070052 PIEM) | - esndejy
0070009 | 00°000S IMISNC | 00°008% | 00°000¥ WIoIS |1 000009 | 00°000S SUId[Id
0070009 | 00°000S amsueed [ 00°009¢ 00°000¢ oedessy 00°009¢ | 00°000€ opuny
-Op-IOpBA[RS (g1
00°0009 | 000005 | wWropue) [ 00°009¢ | 00000% B0 | 00°009¢€ | 00°000€ BoURIL] ARSI
I L ‘L9 ‘s ‘7 soN
00°00¥S | 00005y eunluy [00°009¢ 00°000¢€ ep[osues | 00°008k 00°000% WG 1000087 | 00000t PIRAL) | - esndepy
odef[IA 9ge[lIA a3RY[IA
i 11 0l 6 8 L 9 S 14 £ [4 !
Sy ur SY sy Y sy ut sy sy ut Y
s b ur sy b spu b ur suu b st b ut suu b s b ur sy by
Sw u:,.m ,_.on__ o:&m vy .Gw uEm .UQH Bm% eIy .EM Bq.w H.om“ uzw,mw ey _ow otv.m .&%o:&m ety
pasodoig Juasang pasodoig Ju9sa1g pasodoig juasarg pasodolg BECTERE |
TVYLSVOD IVINY ONIdOTIATQ NVEIN ]

Z9q¥Vd - vINIVL T

706



PN
e v I8

¢ TIV/ICOM/23-24/108

03" March, 2024 _ OF TIVIM

Protect | Provide | Prosper

To,

The Registrar, | o
Maharash‘tra‘Academy of Engineering and Educitional Research, |
MIT Gro’up of Institutions, Pune
S. No. 124, Paud Road, Kothrud,
Pune 411 038,

Maharashtra.

Sub: Further processing of your File Ng. 1«2:1-2OZ‘S-ACNZ/Z‘OZSafter
approval of the Extraordinary General Boily Meeting held on 25/02/2024

Dear Sir,

This is to inform you that your File No. 1-21-2()
approved vide Agenda 4 of the Extraordinary |G
25/02/20204 in terms.of Article 30 (4) (j) of the

Please find enclnsed-'extmcts of the said Agend<'=?' L of

g Body Meeting and of the ging Comrmtt‘>e__,_meét%iﬁzg?he}'d on 25/02/2024

which will be f@rwarded jie! the Admmlstrator i gzg'jjﬁnpliance with provisions of

Article 31 of theC@eofC@mmxdadesforf th

sr processing.

The same can be for ardedwthes@nc’@med authorities

Regards, |

»

(Eserivo/Clerk)

Encl: 1. Letter No. TIV/COM/23-24/071 dated 15/11/2023:
. | : //i‘&\’*w‘ %@’f
' §il Tivim Parish Centre | Near St. Christopher’s Church | P.O. Tivim, Bardez Goa 403502 | India //fu /’\\

tst Floos, “Sawce# f
EDC Parto Mxe. #a

3
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- of Tivim and in ,the. megt;;

" assembled the members. of

~ Sequeira, 57) James: D»’-‘Ssouza',. 58) doselan, Pergira, 59) Thomas S

Hg[C

M

TRUE COPY

§

COMUNIDADE OF T1V]
. . " > R i)

" Proceedings of the Extra:Ordinary General Body Meetirig of the Comunidade of Tivim from pages 71— 79

- On the Twenty F lfth day of the month-of February of the year twa thousand and twenty four, in this Village

-place of the _C.omumd‘ada of Tivim

Miguel C&e&aﬁ: Sequeis

with me; Pranav M '

General Body Meet

gazette-“seriés.fl‘sﬂ'-, No..

Agenda 2. Finali ation of ‘the.

finalization of the psqeésﬁs £

2023—ACNZ/2@23 of MAF ER’S M Group ot Insmutlons Pu
88/1. in Tmm village , . for use for Educanona! Purposes Avenc
25mtrs x 1.5mtrs through Survey No. 557/ 17 in the 1and bel

Dommgos Sequeira.

‘ and-the following Gaunkars/_;oneires present a!ongw;th centact 7o

Paul Femandes 3) Philip-S. Perelra 4) Rebert Pereira, 5) Phlhp . Perei

&) Elvis Souza, 9. Stephen Souz, Y] m-an Percxra 1) Glen )

»14)_ngsen__$guz, 15) Kevin'Sot

51) Edward Pereira, 5_ ) Ignatius, Souz 53) Jehn S@uz, 54) Sherv

Juje, Agnel Souz, 62}.A3M.,‘-:Pe.cei;‘fa:, 63) William Pereira, 64) Ef

e ¥ [ scssiiun::-st-_axf:tc,davﬁwi_‘th .-a?wai‘comc, by the President and

Commitiee Meeting of t

es Dsouza, Atfomey.

i? ' PEeTte

'antan Souza, 17) Jase Mote

Le. at St Christopher’s Club at 10.30 am
€ Comtgmd.ade of Tivim consisting of Mr.

aner Joselan Pereira, Treasurer along

Joggbrat dad.;a;.td%),‘gpcés;i‘ci_‘e ‘over the Extraordinary
ay, as|per the: notices published in the official
er Jlerald clln page 7, dated 09.02.2024; other ,

3p~her”s-g Church of Tivim and Our Lady

t dnd: give its opinion on the: following files
idad sAgenda 1. Budget for the year .2-0?2{4~2-5_
elt-in., Agganda 3. Furtfer processing, of
of “Can

unidade Ghor’ for the Comunidade

f Comunidades, of File No. 1-21-
ning:to; Plot No. ’B’ in Survey No.
a 5. N O C. for road access admeasuring
gmg to t} C@mmumdade of Tivim for

A :;:‘Azi‘ul-y si::g:!ned«" B Wilson Pereira, 2)

8, 6) Wﬂs«m Souza, ) Karu Lima,
Dsouza i3) ALA,

.1.2) Jose Assm

n Ferrao 55)‘ Leshe D’Seuza, 56) Mlchael
,quelra, J. Pereira, 60) Savio D’Souza, 61)
fie D Souza 65) Walter, Pegpx L
2 short prayer /} g

Q@ 7,




TRUE COPY.

. Proceedings ofthe M;ana_g;:n;gg,(;gm ce Meeting: f the: Comugidacél_e-o‘f Tivim pages: 79V-80V

- | - ofih ,mmute ..book

|
{ Qt:,ils._.'a}nfdzfsa.ﬂdaftwefﬁw four,
. of Tivim, at the office of
- WManaging Committee
no, Se‘q;tfieifna, President;
sng with me, Pranav M.
following agenda no 4.
des of File No. 1-21-2023-
1o Plot No. ‘B’ in Survey

On the Twenty Fifth day:of th
~ Inthis Vmage of Tivim:and in.
the Camumdade of Txvxm a' :

M. lam;es Df,s-.o.u,za-,
Parsekar, the Escriv

prouny

ACNZ/2023 of 1
No. 88/1 in Tivi
bearing no. File
~ terms of t :
16/04/200; pe

' 200;0800:5q:mits for's ,
. duly: recognised. by the Gove e i _ ck
the file found tha‘c this Comumdade was duly: co ey d in- a. legal fogm and iy LhL

_ -extraordinary General Body meeting held-on 25“‘ February, 2024 wherem the: abave file was
_pa.«,sed therefore: this wmmxttee has no objection to grantithe salﬁ piot 1o the said apphcant
as per the -pmvasrpns of the Code of Comunidades in f@rce :

grrect, and: cdnﬁ‘ﬁn“-ﬁd.
_a-:the Escrivdo af the

s Disoyza, Attorney and . Joselan Pereira,

. Pranav M. Parsekar
Escrivio of Comunidade of Tivim
BE

:‘ . - G ¥ '_"_l ‘

& ) ’ ’

e crolect | Ergvide 1 o .
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